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 397  Stat.  Resl.  Re,  Cont.  SRAVANA  29,  898  (SAKA)  in  force  of  Procl,  १३39 ye  wy
 in  res.  Tamil  Nadu

 emment,  therefore,  is  of  the  view  that  xg°3rphrs.
 bs

 Pretident’s  Rule  in  Tam'l  Nadu  should
 be  continued  for  another  Period  of  six
 months  with  effect  from  roth  September,
 ‘1976.  Rajya  Sabha  has  already  approved
 the  requisite  Resolution  on  the  r7th  Augusts

 With  these  words,  I  commend  the  Reso-
 ‘lution  for  the  approval  of  this  august  House:

 MR.  DEPUTY-SPEAKER:  Resolution
 moved:

 “That  this  House  approves  the  conti-
 nuance  in  force  of  the  Proclamation,
 dated  the  3st  January,  1976,  in  respect
 of  Tamil  Nalu,  issu:d  udder  article
 356  of  the  Constitution  by  the  Prisiden
 for  a  further  period  of  six  months  witht
 effect  from  the  roth  September  7976.”

 We  take  up  the  Private  Members
 Business  now,

 °

 बड 31  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SHRI  DHAMANKAR  (Bhiwandi):
 IT  beg  to  move:

 That  this  house  do  agree  with  the
 “Sixty-sixth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Reso-
 lutions  presented  to  the  House  on  the
 17th  August,  1976.”

 MR.  DEPUTY-SPEAKER:  Tie  ques-
 ‘tion  is  :

 “That  this  House  do  agree  with  the
 ‘Sixty-  sixth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Reso-
 lutious  presented  to  the  House  on  the
 17th  August,  1976,”

 The  motion  was  adopted.

 eee

 RESOLUTION  RE.  NATIONAL
 FOREST  POLICY—Contd.  A

 MR.  DEPUTY-SPEAKER:  We  take
 up  further  consideration  of  the  following
 Resolution  moved  by  Mr.  P.  K.  Deo:

 “This  House  notes  with  concern
 the  large  scale  denudation  of  forest  in
 the  country  and  urges  upon  the  Gov-
 emment  to  have  a  more  pragmatic
 national  forest  policy  so  that  33:3  per
 cent  area  of  the  countryis  covered  by
 forest.’”

 SHRI  M.  C.  DAGA  (Pali):  I  beg  to
 move:

 That  in  the  resolution,—

 after"  in  the  country”  insert

 7  indifference  of  the  States  and
 formulation  of  separate  policy  by
 them  in  this  matter’  (r)

 *SHRI  AJIT  KUMAR  SAHA  (Vi-
 shnupur):  MR  Deputy  Speaker,  Sir,  I

 wholeheartedly  support  the  resolution  of
 Shri  P.  K.  Deo.  regarding  national  forest

 policy.

 15°  32  hrs.

 [Suet  VAsANT  SATHB  in  the

 Chair}

 The  National  Forest  Policy  of  952  had

 suggested  that  steps  should  be  taken  to

 encourage  and  expand  the  area  under  forest
 in  our  country  and  they  hadalso  suggested
 various  measures  as  a  result  of  the  imple-
 menetation  of  which  the  country,  could
 have  forests  extending  over  33°3  per  cent
 area  of  our  country.  Unfortunately  the
 national  forest  policy  remained  a  pious
 wish  and  we  could  not  do  much  to  increase
 our  foerst  wealth.  After  r952,  the  next
 concerted  effort  made  the  Govern-

 ment  was  in  .976  when  the  report  of  the
 National  Commission  on  Agriculture  was
 represented.  This  is  no  doubt  a  very  com-
 prehensive  report  which  bas  made  many

 *The  original  specch  was  delivered  in  B  ongali.


